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RE THE HON'BLE NATIONAL GREEN TIBUNAI

ESTERN ZONE. BENCH, KOLI{ATA :

. .ORIGINAL 
APPLICATION NO. II7I2O25IEZA-''

IN THE MATTER OF.:.

SANTANU KERKETTA & AnT.

-Vs-

STATE OF ODISHA & Ors. ...RESPONDENTS

...APPLICANTS
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I, Dr. subhankar Mohapatr{ s/o str. Karunakar Mohapatra,
t,

Age 35 years and at present working as District collector,
Sundargarh, do hereby solemnly affirm and state that I am
arrayed as Respondent No. 4 in the above-mentioned original
Application. That I have gone through the above-mentioned
original Application and have understood the contents thereof.
This affidavit may also be treated as having been filed on behalf
of Respondent No. l-chief secre tary, odisha & Respondent No. 2-
Addl. chief secretary, FE&cc Dept., odisha. In my official
capacity, I am well acquainted with the facts of the case and thus
competent to swear this affidavit.

1. In response to Paragraph No. r, it is srabmitted that the
Government letters quoted by the petitioner in the original
Application relate to diversion of forest lands for non-forestry
purpose applied/granted in favor of oMC Limited under F.c.
Act,198O as per details below:

(al No.8-113/2000-FC (vol-III) dt.04.02.2021 of Govt. of India.
New-Delhi.

It relates to grant of stage- 1 clearance issued for diversion of
85.175 Ha. of fresh forest land and 1 .3o4 Ha. re-diversion of
forest land (which is a part of 11.912 Ha. of forest land for
which, stage-Il approval accorded by Eastern Regional office,
MoEF & cc on 29.05.2o2o for infrastructure development of
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oMC limited (wholly owned corporation of the Government of
odisha) i.e. total of 86.479 Ha. for construction of overhead
pipe conveyor belt from Kurmitar M.L. boundary to proposed

Railway siding at Barsuan (Annexed and marked. as

Annexure-.l to the Original Application).

No.8- lL3 / 2OOO- 'ol-III

New-Delhi 4.

.r2.202t Govt. of

It relates to stage-Il appro'r"l 
"""oriea 

ror diversion of g6.479

Ha. of forest land for construction of overhead piped conveyor
belt from Kurmitar M.L. boundary to proposed Railway siding
at Barsuan (Annexed and marked as Annexure-S to the
Original Application).

It relates to permission issued by Government in FE&cc
Department, odisha about handing over the diverted forest
land as indicated above' to the User Agency (Annexed and
marked as Annexure-4 to the Original Application)

(dl No.23 ^?7/2018-IA.III(M dt.22.10.202J of Go',rt. of rndia.
New-Delhi

It relates to issue of clearance of proposed enhancement of
Iron ore production from 2.4 MTPA to 6.00 MTPA foi Kurmitar
Iron & Manganese Mines of oMC Ltd. (Annexed. & Marked as

;Anne>mre-3 with the Original Application)
+i

,--2..)t; airc$ti;' ''
**9r 2. In response to paragraph No. 2, it is submitted that the

conditions issued by Government of India, MoEF&cc, New Delhi
vide letter dated 06.12.2021 in stage-2 approval over g6.479 Ha.
for construction of overhead conveyor belt at proposed Railway
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Department. Odisha.
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siding at Barsuan has been communicated to the User Agency for

its implementation. One complaint petition from the Sarpanc-h,

Bhutuda G.P. (Basanti Munda) vide letter No. lO2 dated

09.05.2025 was received about Environmental impact associated

with the conveyor belt construction by OMC Ltd. The Range

Officer, Barsuan of this Division has enquired into the matter in
presence of the villagers of Rajabasa, Rantha and Bhutuda and

Ward Member of Bhutuda Gram Panchayat and Regional
4

Manager of OMC limited, Koira. [t is observed that the User

Agency (Resp.7) has proactively constructed check dams at

several identified locations to control and manage muck and

prevent it from rolling down-hill slopes. The check dams are of

two-layers structure.

Copy of the complaint from the Sarpanch dated 09.05.2025 is

enclosed & marked herewith as ANNEXURE-R/ 1.

Copy of the report of Range Officer, Barsuan along-with

photographs are enclosed vide ANNEXURE- R/2 & ANNEXURE-

RI2A.
'i

3. In response to Paragraph No. 3 & Paragraph No. 4, it is
submitted that Bonai Forest Division comes

iction of Sundargarh District which is a

Before grant of Stage-2 approval for the above project,

he Collector, Sundargarh was requested by DFO, Bonai (Resp.

o.5 in the present O.A.) vide letter No. 5769 dated 25.06.2020

to issue certificate under Forbst Rights Act, 2006. District
',

Collector, Sundargarh has issued certificate under F.R. Act,2006

for the purpose of diversion of 86.479 Ha. of forest land vide its

letter No.2452 dated 28.09.2020 complying as per Ministry of

Environment and Forests (MoEF), Government of India's letter No
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lL-g198-FC (pt.) dated 03.08.2009 read with MoEF's letter dated

Sth February 2013 wherein MoEF issued certain exemption 
-1n

respect of linear projects and the District Collector, Sundargarh

in the letter categorically mentioned that no recognized, rights

of Primitive Tribal Groups (FTG) and Pre'Agricultural

Communities (PAC) are involved in the proposal.

l.Letter No. F. No. 1l-g/g8-FC (pt.) dt. Sth Feb 2013, MoEF, GoI

2.Letter No. F. No. 1 l-3621212-F8 dt. 1st July 2013, MoEF, GoI

3. Letter No. F.No . l7-9 198-FC (pt.) dt. 5tt' July 2013, MoEF,GoI

Hence, the condition No.10 of the above Stage-l order issued on

O4.O2.2O21 has been complied by the User Agency. Hence, the

contention of the petitioner that no consent of the villagers has

been obtained in this regard is not maintainable.

[Copy of the letter No.2452 dated 28.O9.2O2O of the District

Collector, Sundargarh is enclosed & marked herewith as

ANNEXURE-R/3I

[Copy of the letters dated 05.02.2013,01.07.2013, 05.07.2Ot3

are enclosed & marked herewith as ANNEXURE-R/4]

In response to Paragraph No. 5, it is submitted that for

ent of condition No.4 of the Stage-l order dated

.O2.2O21 (Annexure-l of the O.A.), a scheme has

dtC,prepared for plantation between the banks of the seasonal

and the proposed dispatch area-2 for development of green belt

and soil cons€rvation measures in the dispatch area to prevent

Iron ore leakage from the said area. The said scheme was

approved by the RCCF, Rourkela Circle vide his Memo No.1418

dated 03.06.2027 for Rs.3,29,63,6001- at the wage rate of Rs.

308/-. Further, the said scheme has got revised at the prevailing
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wage rate of Rs. 3l7l- and approved by the RCCF, Rourkela
circle for Rs. 3,32,84,200/- vide memo No.1577 dated

24.06.2o2L. Besides, 'the user Agency has submitted
undertaking for implementation crf the scheme as per approved
cost. It was observed from the enquiry of Range officer, Barsuan
that check dams have already been constructed at multiple
identified locations to prevent spillage into Kuradhi Nalla.

since the project is current$r in ongoing stage, full
implementation of the scheme will be taken up after completion
of project.

[copy of the approved scheme vide memo No. 1577 dated

24.06.2021 is enclosed & marked herewith as ANNEXURE-R/SI

[copy of the undertaking submitted by the user Agency for
implementation of the scheme is enclosed & marked herewith as

ANNEXURE-R/6I

[Photographic evidence of construction of check dams at multiple
identified locations to prevent spillage has been enclosed &
marked herewith as ANNEXURE-R/ZJ .:

5. In response to Paragraph No. 6, it is submitted that the village
Ranta is more than 500 meters away from the bound"ry of the

eonveyor belt area of oMC limited. The Gps coorHinates

tioned in the photograph submitted at page No.93' of the
inal Application has been verified from the Topo sheet No.

5N1 and found that the Natla'location comes within Rajabasa
'lt'

vilrage and its'histarrce is 2.5 kms from Ranta village. From the
photo enclosed, it is observed that it is a natural course of
seasonal nala and no deposit of muck or any of its kind is noticed
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over the nala bed. Hence, the contention of the petitioner cannot
be relied upon and is thus devoid of any merit.

[copy of the photograph derived Trom Topo sheet No. F45N1 is
enclosed & marked herewith as ANNEXURE-R/8I

6. In response to paragraph No. z, it is submitted that the
existing tree growth available within the forest area of 86.479 Ha.
were enumerated during August, ?020 during processing of the
Diversion Proposal and found 7,447 trees standing in the forest
area. But on request of the User Agency, the standing trees were
marked in two phases and found availability of lo,r32 trees
within the diverted forest area of g6.429 hectare, but, tree feling
was taken up for 10,055 trees in three phases keeping TZ trees
(10,132 - 10,055) for translocation to outside the diverted forest
area to fulfrll the condition No.16 of the stage-l order issued. on
o4.o2.2o21 (Annexure-l of the original Application). The trees
were felled through odisha Forest Development corporation
Limited, Rourkela Division ' (A Government of odisha
undertaking). 

.\

In response to faragraph
mitted that the same does

*J

tr, r.sponse to paragraph No. ro, it is submitted that the
,nfi^*^.l L-- +1^ ^ ^-^,^1: / . .^^brre mentioned by the applicant is incorrect. The actual length

of the proposed conveyer belt from Kurmitar M.L. boundary to
Barsuan Railway siding is g.315 Kms. and not rr Kms. as
pointed out by the petitioner.

9. In response to paragraph No. 11, it is submitted that the same
does not necessitate any response.

J

{
L
€

.s
ot
P
6vt
Jj
)

$

E
c,E{
CT

==q,
doF(J
ut

o()

No. 8 & Paragraph No. 9, it is
not necessitate any response.
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1o. In response to Paragraph No. 12, it is submitted that once

the clearance certificate under the provisions of F.R. Act, 2006
has been issued by the collector, gundargarh (ANNEXURE-R/3)

and stage-Il approval in the instant case has been issued by
Government of India, MoEF&cc, New Delhi on 06.12.2021
(Annexure-S of the o.A.), there is no other provision i1 any Act/
Rules to obtain the clearance of local Gram panchayat before

felling of trees in the diverted fore$t land. Hence, the contention
of the petitioner is not correct and not maintainable.

11. In response to Paragraph No. 18 & paragraph No. 14, it is
submitted that the necessary details regarding the same have

been furnished vide Para-2 of the present affidavit.

12, rn response to Paragraph No. ls, it is submitted that the
same deserves no response as the complaint petition vide Ref 101

dated 06.05.2025 of the sarpanch, Bhutuda Gram panchayat

was not addressed to DFo, Bonai (Resp. No. 5) (Annexure-g of
the o.A.). The petition has been filed before the collector,
sundargarh with copy to Pollution control Boaib, odisha and
others, but, a similar cdmplaint petition was addressed to the
DFO, Bonai vide ref lo2 dated 09.05.202s in response to the
letter, read with previous Para-2 of the oA No. ll7 . rn this.regard.,

it is pertinent to mention here that the user agency has'already
taken all reasonable steps to stop spillage from the muck by

check dams duly verified by the Range Officer,
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13. In response to paragraph No. 16, it is submitted that the
user Agency has submitted an undertaking (as enclosed_ &
marked herewith as ANNEXURE-R/6) to take atl preventive
measures during and after construction of conveyor belt in the
diverted forest land. Read with para-2 of the applicant affidavit,
the user Agenry has constructed check dams at different
locations (as enclosed & marked herewith as ANNEXURE-R/2 &
ANNEXURE.R/2A).

n,

14. rn response to Paragraph No. 12, it is submitted that it is a
fact that the User Agency (Resp. No. 7 herein) submitted an
undertaking to obtain approval under F.R. Act, 2006 before grant
of stage-Il approval. However, as indicated vide para-3 & 4 above,
the required certificate under F.R. Act, 2006 has been issued by
the collector, sundargarh (Resp. No. 4) vide letter No.24s2 dated
28.09.2020 (ANNEXURE-R/S) i.e. well before issue of stage-Il
approval issued on 18.12.2021 (Annexure-4 of the o.A.)

15. In response to paragraph iyo. 19, it is submitted that the
User Agency (Resp. No.7 in the present o.A.) in the undertaking
(copy enclosed as ANNEXURE-R/6) has intimated not to use the
isolated patch of 0.983 

- 
Ha. of forest land for infrastructure

purpose. on field enquiry, it is observed that the said area of
." 0.983 Ha. referred by the applicant is untouched and intact in

ll"r., 
- -- -J ---- --rr- rv qrrr

e field and not used by the User Agency.

e photographic evidence of the forest land is enclosed &
marked herewi,th as ANNEXURE-R ^I

16. In response to paragraph No. 19, it is submitted that
condition No. B.8 of the stage-I approval ord.er dated o4.o2.2o21
(Annexure-1 of the o.A.) has been complied by the User Agency.
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As per the Report of the Range Officer, Barsuan, the overburden

generated in the earth cutting is being dumped at the designafed

sites within the diverted forest area, as identified by the u.ser

agency but due to severe rains in the last two months, the muck

could not be lifted and thus the user agency has taken adequate

steps to stop the flow of muck to the nearest stream by way of

constructing check dams as indicated earlier vide ANNEXURE-

2A.
n,

[The photographs of designated storage site to arrest the muck

from flowing into streams are enclosed vide ANNEXURE-R/ 1OI

17. In response to Paragraph No. 20, it is submitted that
condition No.B.9 of the Stage-I approval order dated 04.O2.2O21

(Annexure-l of the O.A.) has been complied by the User Agency

and the area has been demarcated by erecting 4 feet high

reinforced concrete pillars over 318 Nos. each inscribed with its
serial number, distance from pillar to pillar and G.P.S. co-

ordinates and DGPS Map certified by ORSAC '(Odisha Space

Application Centre), Bhubaneswar. The contention of the

petitioner is thus incorrect and not maintainable.

py of the report with details of pillar posting done with G.P.S.

inates are enclosed & marked herewith as ANNEXURE-

R/ 1U

18. In response to Paragraph No. 21, it is submitted that the

Annual self-compliance report for the year 2024-25 (as on

31.03.2025) has been submitted by the User Agency vide letter

No. 1 889 dated 12.04.2025
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[copy of the Annual self-compliance report for the year 2o24-2s
submitted by the user Agency vide letter No. 1gg9 dated
t2.o4.2o25 is enclosed & marked herewith as ANNEXURE-R/ l2l

19. In response to paragraph No.

violation has been reported against
Act, 1980 till-date. 

l

22, it is submitted that no

the User Agency under F.C.

*
20. rn response to Paragraph No. ,20, it is submitted that due
importance has been given to the diverted forest land prior to
grant of Forest clearance. For protection of wild Life within and
outside the diverted forest area, a site-specific wild Life
conservation Plan has been prepared for Rs. sg8.s16 Lakhs and
approved by the PCCF (wL) & cwl-w, odisha, Bhubaneswar vid.e

letter No.6963 dated 23.02.2021. The user Agency has also
deposited the said amount in Ad-hoc cAMpA Account vide
challan dated 27.o7.2o2L andpayment dated 2g.or.2o2l.

[copy of the letter No. 6963 dated 23.07.2021 of pccF (wL) &
--. cwlw, odisha, Bhubaneswar is enclosed & mark-ed. herewith as

R/ 13I

/. In response to paragraph No. 24, the User Agency has
mitted an undertaking (condition No. g vide S1. No.l0) [copy

enclosed. as ANNEXURE-R/6 with the present affidavit] to the
effect to not dump the over burden outside the width of the
proposed conveyor corridor and the muck generated due to earth
cuttings will be,disposed off at the designated dumping sites to
prevent roll down the hill slope. However, further details have also
been furnished in para-16 of the present affidavit in response to
Para 19 of the O.A.
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22.rn response to Paragraph No. 25, it is submitted that detailed
response to the same is furnished in response to para-20 of the
o.A.

23. ln response'to Paragraph No. 26, no labor camp has been
established by the User Agency outside the diverted forest area of
86.479 Ha. The photograph of the labor camp enclosed vide
Annexure-l1 of the O.A. relates ito construction of temporary
labor camp within the diverted forLst land of 86.429 Ha. by the
user Agency. As per land use plan submitted by the user Agency
in the Forest Diversion proposal part-I, there is proposal for
construction of Rest shelter and other infrastructure facilities etc.
within the diverted forest area. As regards supply of firewood to
the laborers engaged in the construction work, the User Agency
has submitted an undertaking (condition No. II vide sl. No.13)
(copy enclosed as ANNEXURE-R/6 herewith) to supply firewood
or preferably alternate fuels to the laborers. However, L,282
stacks of firewood of l2'x3'x3,' size equivalent to 1,2g2 M.T.s
approximately have been supplied to the user Agency for supply
to laborers during the period from'2015-16 to 2O2L-22. Hence,

,e contention of the petitioner is not correct and thus not
tainable.

[copy of the approved land use map of the Diversio, propo"al is
enclosed & marked herewith as ANNEXURE-R/ l4l

24. rn response to Paragraph No. 27, it is submitted that it be

read with the response to Para No. 3 & 4. Further, it is pertinent
to mention again that required certificate in Form No-I has been
furnished by the collector, sundargarh in compliance to the
relaxation for the linear projects. However, a copy of records of all
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consultation and meetings of the Forest Right committees, Gram
Sabhas, Sub-Division level committees and District Level
committees are enclosed along with Form No- I for reference
(copy enclosed & marked herewith as ANNEXURE-R/3). Besides,
as per Stage-I order issued by MoEF&CC, Govt. of India vide order
dated o+.o2.2o21 (Annexure-1 of the o.A.) and in compliance to
Honble N.G.T. order, the user Agency (Resp.No.7) ,has taken
action to publish the stage-I clearance ord.er in odia daily
Newspaper "Sambad" and in enjysrr Newspaper ..The Times of
India" on 3l.or .2021. Hence, the contention of the petitioner is
incorrect and un-sustainable.

[Photocopy of the Newspapers dated sl.o7.2o21 is enclosed &
marked herewith as ANNEXURE-R/IS & ANNEXURE-R/16I

25. rn response to paragraph No. 29, it is submitted that the
same does not necessitate any response.

In response to paragraph rio. 29, itis submitted that as the
plaint petition vide letter No.101 dated 06.ps.2025 of the

ch, Bhutuda G.p. has been addressed to colrector,
(Resp.No.4) with copy to Chief Secretary, Odisha &

others and no copy is endorsed to the Resp, No. 4 (i.e. District
collector, Sundergarh) and in response to it, Resp. No.;4 upon
vbrification of the photo appended. on page no. 93 of the affidavit
found that the nala in question and the geographic data given
does not belong to the Ranta village and it is somewhere situated
2.5 km North,in Rajabasa village. However, details of the same
have been elaborated vide the present affidavit in response to
Para-l9 of the O.A. (ANNEXURE-R/2A).
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27. In response to Paragraph No. 3O, Paragraph No. 31 &
Paragraph No. 32, it is submitted that the requirement of for-est

area for construction of conveyor belt comes to 86.479 Ha. A11

formalities have been observed and approval of Government of
India, MoEF&CC under Sec. 2 of F.C. Act, 1980 has been

accorded vide Order dated 06.12.2021 (Annexure-S of the O.A.).

,.'
28. In response to Paragraph No. 33, it is submitted that the

contention of the petitioner i" ,ro't correct as Stage -2 appro.r"r ! 
= $under Sec. 2 of F.C. Act, 1980 has bunder Sec. 2 of F.C. Act, 1980 has b

06.72.2021 (Annexure-S of the O.A

29. In response to Paragraph No.

submitted that the same does not

3o. That the respondent craves leave of this Hon'ble Tribunal to
submit further affidavit/affidavits, if necessary, in future.

That the Original Application is otherwise improper,

ustified & as such is liable to be dismissed.

. That the facts stated above are true to the best of my

official records.knowledge & belief based on

,.I, the above-named deponent, do hereb
tirff flra ahntra af'fir{a'ri.F ^16 fa,a a-

3i
5E*t
SE$

Verified 
^t Qr,^dool^tfu on this 2ft+L

I
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Village-Sareikala 

Sl. No. Name Name of Father Caste 

1 2 3 4 

1 Sudarsan Naik Sama Naik ST 

2 Phagulal Naik Renga Naik -do- 

3 Tasha Naik Makula Naik -do- 

4 Guru Naik Tasa Naik -do- 

5 Gurucharan Naik Tasa Naik -do- 

6 Katau Naik Budha Naik -do- 

7 Madu Dehuri Makuru Dehuri -do- 

8 Sayab Naik Kamar Naik -do- 

9 Asalu Naik Sam Naik -do- 

10 Tankar Giri Bhagya Giri -do- 

11 Rushi Naik Sanu Naik -do- 

12 Mantalu Naik Sandha Naik -do- 

13 Purna Naik Dharani Naik -do- 

14 Chhabi Naik Rushi Naik -do- 

15 Dasara Dehuri Budha Dehuri -do- 

16 Sitaram Dehuri Sukra Dehuri -do- 

17 Getu Naik Chingulu Naik -do- 

18 Pakatu Pradhan Banu Pradhan -do- 

19 Srija Naik Mangulu Naik -do- 

20 Dakan Naik Chaya Naik -do- 

21 Gugai Naik Cherengi Naik -do- 

22 Rabi Samat Gantu Samat -do- 

23 Indra Naik Hari Naik -do- 

24 Chemela Pradhan Banu Pradhan -do- 

25 Ana Pradhan Parikhya Pradhan -do- 

26 Maheswar Mallik Bara Mallik -do- 

27 Orag Naik Aswara Naik -do- 

28 Tura Naik Ragedha Naik -do- 

29 Udana Naik Jadu Naik -do- 

30 Gandharu Naik Jadu Naik -do- 

31 Naya Naik Bhaba Naik -do- 

32 Dhira Naik Natha Naik -do- 

33 Panu Naik Fagu Naik -do- 

34 Kalia Naik Fagu Naik -do- 

35 Bati Naik Gambharu Naik -do- 

36 Kaucha Thakur Brahman Thakur -do- 

37 Jayaru Thakur Bhahman Thakur -do- 

38 Laxmidhar Thakur Brahman Thakur -do- 

39 Dasaru Thakur Kaira Thakur -do- 

40 Nila Thakur Kaira Thakur -do- 

41 Kartik Naik Dina Naik -do- 

42 Siba Naik Kartika Naik -do- 

43 Gadhia Naik Amin Naik -do- 

44 Salin Munda Jusa Munda -do- 

45 Manai Munda Jusa Munda -do- 
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46 Manil Munda Jusa Munda -do- 

47 Ukub Surin Ignesh Surin -do- 

48 Isak Munda Yahan Munda -do- 

49 Suleman Hembram Ignesh Hembram -do- 

50 Rajeswar Surin Nageswar Surin -do- 

51 Etada Surin Nageswar Surin -do- 

52 Bisram Munda Yahan Munda -do- 

53 Birsa Mundari Sukra Mundari -do- 

54 Bapray Mundari Ratan Mundari -do- 

55 Rela Mundari Ratan Mundari -do- 

56 Jaymasi Mundari Lal Mundari -do- 

57 Puspa Mundari Lal Mundari -do- 

58 Dunda Mundari Bandal Mundari -do- 

59 Matiasa Munda Suleman Munda -do- 

60 Jahan Munda Nirmal Munda -do- 

61 Prabhusai Topno Daud Topno -do- 

62 Matias Topno Santosh Topno -do- 

63 Sudha Naik Sam Naik -do- 

64 Junathan Dang Christ Sai Dang -do- 

65 Jiliang Dang Lunathan Dang -do- 

66 Namjang Dang Makhas Dang -do- 

67 Nudan Dang Rajan Dang -do- 

68 Abhinas Topno Yahan Topno -do- 

69 Saye Dago Yahan Dago -do- 

70 Budhua Munda Fasa Munda -do- 

71 Philip Munda Fasa Munda -do- 

72 Sukram Munda Budhua Munda -do- 

73 Sama Munda Budhua Munda -do- 

74 Balram Hemram Fasa Hemram -do- 

75 Langala Munda Basu Munda -do- 

76 Mechanic Munda Ghasia Munda -do- 

77 Sukra Munda Lab Munda -do- 

78 Ramesh Munda Gura Munda -do- 

79 Sania Munda Sagar Munda -do- 

80 Indha Munda Teli Munda -do- 

81 Yahan Chamiya Maira Chamiya -do- 

82 Galu Munda Chamburu Munda -do- 

83 Susani Bankira Prabhusay Munda -do- 
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Village-Sareikala 

Sl. No. Name Khata No. Plot No. Kissam Area 

1 2 3 4 5 6 

1           

            

            

3   36 3/1 Pahad   

3/2   

3/7   

3/8   

4/1   

4/2   

    

4 Johan Munda son of Nirmal 
Munda 

36 5/6 Pahad 0.58 

5/8 0.50 

5/9 0.40 

5/14 0.94 

5/17 0.10 

5/18 0.20 

5/20 0.48 

  3.20 

5 Mangalu Nayak son of 
Sonu Nayak 

36 38/3 Pahad 0.24 

6 Mathi Nayak son of 
Ramesh Nayak 

36 38/26 Pahad 0.20 

75/5 0.90 

  1.10 

7 Junaid Dang son of Christ 36 118/1 Pahad 0.76 

118/6 0.70 

8 Marcus Dang son of 
Suleman Dang 

36 5/9 Pahad 0.36 

5/10 1.40 

5/11 0.36 

5/16 0.10 

  2.22 

9 Naam Jaan daang son of 
matiya 

36 163/3 Pahad 1.00 

163/5 0.28 

  1.28 

10 Sabhae Jojo son of Yohan 36 118/3 Pahad 0.20 

156/2 0.18 

163/1 0.28 

163/8 0.08 

  0.74 

11 Abhinas Topno son of 
Johan 

36 118/4 Pahad 0.70 

118/5 1.06 

163/4 0.21 

163/6 0.62 

  2.59 

12 Sudarshan Nayak son of 
Shyam 

36 37/1 Pahad 0.30 
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37/14 0.68 

38/12 0.14 

  1.12 

13 Dukaan Nayak son of ballu 
Nayak 

36 38/5 Pahad 0.30 

14 Birang Munda Son of Suku 36 171/15 Pahad 0.28 

15 Maheswar Malik son of 
Jhara 

36 38/7 Pahad 0.18 

16 Mechani Munda son of 
Ghasia 

36 171/1 Pahad 0.05 

171/2 0.38 

  0.43 

17 Bilia Dang son of Junathan 
Dang 

36 156./1 Pahad 0.10 

118/2 2.85 

  2.95 

18 Kana Pradhan son of parisa 36 37/9 Pahad 0.20 

19 Damara Dehuri son of 
Budhu 

36 38/9 Pahad 0.74 

20 Sukutu Pradhan  son of 
Banu 

36 37/10 Pahad 0.12 

21 Langda Munda son of 
Charu 

36 171/4 Pahad 0.32 

171/12 0.24 

  0.56 

22 Rubinaik son of Rishi 36 37/15 Pahad 0.34 

23 Ladai Munda son of Naga 36 175/6 Pahad 0.40 

24 Guru band Nayak son of 
chasa 

36 34/5 Pahad 0.20 

25 Rubinaik son of Rishi 36 37/17 Pahad 0.55 

26 Gurei Nayak son of Kalia 36 38/27 Pahad 0.05 

27 Chetu Naik son of 36 37/20 Pahad 0.16 

37/23 0.70 

38/4 0.30 

38/16 0.06 

  1.22 

28 Sukhram Munda son of 
budhua 

36 156/1 Pahad 0.14 

29           

30 Chetu Naik son of 36 58/2 Pathar Bani 0.36 

31 Guru Nayak son of chasa 
nayak 

36 58/1 Pathar Bani 0.34 

 
The spot verification has been taken up by RI, Sasyakela and Forester, Barsuan in presence of Forest Right Committee 
Members. It was found that the verification of above five applications were signed by Sub-Divisional Forest Right Committee 
and Tehsildar, Lahunipara. As the kissam of the plots shown in the above applications were Pathara Bani and not included 
in DLC, it was rejected by the consent of all parties.  
 
 Junathan Danga Sakram Munda    

 Sanjay Topno Sama Munda    

 Sanjeeb Thakur Filip Munda    

 Sivil Munda Sahai dodo    

 Raja Dehury Manuel Munda    

 Karna Pradhan Suktu Pradhan    

 Jalia Naik Chamar Pradhan    
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 Ranu Naik Dosra Dehury    

 Natho Naik Purro Naik    

 Lokhindra Thakur Indo Naik    

 Nido Thakur Tossa Naik    

 Butu Naik Gurbon Naik    

 Koira Thakur Sibo Naik    

 Juir Thakur Masro Malik    

 Sak Deng Tondkar Geree    

 Guru Naik Raibari Naik    

 Saibo Naik Johna Naik    

 Fagulal Naik Tura Naik    

 Sudo Naik Chobi Naik    

 Konhai Naik Kora Naik    

 Chaito Naik Laitika Naik    

 Uran Naik     

 Khar Naik Sahai Jojo    

 Sakra Munda Dilias Dang    

 Galu Munda Marsuk Jojo    

 Sunpa Munda Reda Mundary    

 Langla Munda     

 Jena Munda     

 Soria Munda     

 Johan Munda     

 Godia Naik     

 Doma Munda     

 Bagrai Mundari     

 Dunda Mundari     

 Birsa Mundari     

 Ukub Surin     

 Bisram Dang     

 Rades Surin     

 Atoula Surin     

 Salim Munda     

 Purku Malik     

 Kerkery Naik     

 Goma Munda     

 Matias Dang     

 Sarai Naik     

 Jaymasi Sarga     

 Prari Dang     

 Lilon Dang     

 Sova Jojo     

 Alari Topno     

 Albina Munda     

 Budhua Munda     

 Esail Munda     

 
  

67186



Village:- Raikela 
Details of village meeting regarding demand for forest rights 

 
  The village forest rights Sankranti Gram Sabha meeting was held on 15/05/2010 under the 
chairmanship of Shri. Phagulal Naik. In this meeting, the individual and community based claims of the following 
claimants under the provisions of the Forest Rights Act were submitted to the village council by the village forest 
rights committee. It is worth mentioning that the Forest Rights Committee received a total of 80 claims and a land 
survey was conducted in the presence of committee members, forest department and revenue department 
representatives from 15/06/2010 to 19/06/2010. Out of these, the details of individual and community based 

claims of the following claimants were presented by the Village Forest Committee in the village assembly. Based 
on the above details, after detailed discussion on the claims of the claimants and during the hearing, there was no 
objection or complaint against any of the facts or evidence provided by the claimants, the proposal was 
unanimously approved, and a proposal was accepted to present 80 claims to the Sub-Divisional Level Committee 
under Section 4(a) of the Forest Rights Act, 2007 along with the value applications and evidence of the claimants. 
 

(Phagulal Naik) 
President 

Village-Sareikala 

Sl. No. Name Name of Father Caste Area Kissam 

1 2 3 4     

1           

2           

3  Dasulal Nayak  - Bhuyan 0.83 Goda-II 

4  Birssha Mundary Sukram Mundary 2.23 Mal Sadharan 
Goda-II 

Gharbhari 

5  Laxman Munda Johan Munda 1.64 Mal Sadharan 
Goda-II 

Gharbhari 

6  Matias Topno Santosh Munda 2.21 Mal Sadharan 
Goda-II 

7  Johan Munda Nirmal Munda Munda 3.20 Mal Sadharana 
Gharbhari 

8 Sukra Munda   Bhuyan 7.26 Gada II 

9 Maglu Naik Tanu Bhuyan 0.54 Gada II 

10 Mati Naik Ramesh Bhuyan 0.1 Gharabari 

11 Guru Naik Chasa Bhuyan 0.34 Mala Sadharan 

12 Junathan Christ Sai Bhuyan 2.91 Gada II 

13 Nutan Jang Rejan Bhuyan 3.95 Gharabari 

14 Matias Dang Suleman Bhuyan 2.22 Gada II 

15 Gajnath Dang Matias Bhuyan 3.23 Gada II 

16 Salai Topo Yahan Bhuyan 3.01 Gada II 

17 Juna Mundari Bandal Bhuyan 3.48 Gada II 

18 Reda Mundari Ratan Bhuyan 1.64 Gada II 

19 Abhinas Topno Yahan Bhuyan 5.38 Gada II 

20 Sama Munda Budhua Munda 1.12 Bahal 

21 Bagraj Mundari Ratan Munda 2.57 Mala Sadharan 

22 Dilip Munda Pasa Munda 2.16 Gharabari 

23 Suleman Hembram Agnes Munda 2.29 Gharabari 

24 Sudarsan Naik Shyam Munda 1.38 Gharabari 

25 Dukan Naik Talu Munda 0.3 Gada II 

26 Birang Munda Suhuru Munda 0.28 Mala Sadharan 

27 Sunil Munda Jusab Munda 0.6 Gada II 

28 Maheswar Malik Jhara Munda 0.18 Gada II 
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29 Machani Matias Munda 0.43 Gharabari 

30 Salim Munda joseph Munda 1.34 Gada II 

31 Manglu  Sankra Mundari 1.25 Mala Sadharan 

32 Pradeep Ramesh Mundari 1.32 Gada II 

33 Prabhusa Munda Pauda Mundari 0.3 Gada II 

34 Kana Pradhan Jhukuse Mundari 0.2 Gada II 

35 Sukutu pradhan Banu Mundari 0.74 Gada II 

36 Babita Dehuri Budhua Mundari 0.12 Gada II 

37 Langala Munda Basu Bhuyan 0.56 Gada II 

38 Chhabi Naik Rushi Bhuyan 0.34 Gada II 

39 lakei Munda Nama Bhuyan 0.4 Gada II 

40 Guruban Naik Chasa Mundari 0.52 Gada II 

41 Gudei Naik Kalia Mundari 0.05 Gharabari 

42 Natha Naik Dharua Mundari 1.12 Gada II 

43 Balram Hembram Pasa Mundari 1.34 Gada II 

44 Chaitu Naik Chhalu Mundari 1.22 Gada II 

45 Uram Naik Asura Mundari 0.99 Gada II 

46 Sukram Munda Budhua Bhuyan 1.22 Mala Sadharan 

47 Uhan Chumia Mangra Bhuyan 2.25 Gharabari 

48 Eneyar Surin Nageswar Bhuyan 0.65 Gharabari 

49 Budhua Munda Basa Bhuyan 1.25 Mala Sadharan 

50 Asatu Naik Shyam Bhuyan 0.9 Gada II 

51 Saheb Naik Kumar Bhuyan 0.8 Gada II 

52 Rajesh Surin Nageswar Bhuyan 0.62 Gada II 

53 Anathu Naik Prabhu Munda 0.16 Gada II 

54 Rathi Naik Bakhlu Munda 3 Gada II 

55 Singha Munda Ghasia Munda 1.28 Gada II 

56 Purna Naik Dharani Munda 0.46 Gada II 

57 Maghu Dehuri Makru Munda 0.4 Gada II 

58 Dandkagir Bhagya Munda 0.62 Gada II 

59 Kanhai Naik Leng Bhuyan 0.22 Gada II 

60 Butu Naik Kumbhar Bhuyan 0.34 Pahada 

61 Umuna Naik Jadu Bhuyan 0.4 Pahada 

62 Galu Munda Chamaru Bhuyan 1.52 Pahada 

63 Laxmidhar Thakur Brahman Bhuyan 0.58 Pahada 

64 Rabi Samant Mundu Bhuyan 0.42 Pahada 

65 Lila Munda Teli Mundari 2.43 Pahada 

66 Gadhei Naik Amin Mundari 1.1 Pahada 

67 Ramesh Munda Gura Mundari 0.5 Pahada 

68 Chui Naik Runia Mundari 0.36 Patharbani 

69 Kathu Naik Badhu Mundari 0.98 Pahada 

70 Chemeda Naik Banu Bhuyan 0.96 Pahada 

71 Puspa Munda Jaimasi Bhuyan 1.86 Pahada 

72 Panu Naik Prafu Bhuyan 2.1 Pahada 

73 Laxmidhar Naik Khirad Bhuyan 0.1 Pahada 

74 Ilu Naik Hari Bhuyan 0.54 Pahada 

75 Jaymasi Mundari Balia Bhuyan 0.98 Pahada 

76 Balia  Fagu Munda 0.6 Pahada 
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77 Bisram Dang Josan Munda 0.79 Pahada 

78 Brahma Renga Mundari 0.4 Pahada 

79 Makru Saintu Prakash Mundari 0.4 Pahada 

80 Suniia Munda Sagar Mundari 3.64 Pahada 

 
Resolution 

  Today i.eon  27.06.2015  a meeting was held under the chairmanship of Smt. Priya Kachhap, 
Sarpanch, Shashyakala. In the meeting members of Forest Right Act of Damalu and the following signatories were 
present in the meeting. Forester, Barsuan and Revenue Inspector Sasyakala were also present in the meeting. 
  The main demand of rectification of Forest Right Act 2006 for Scheduled Tribe and Schedule 
Caste were revised and jointly scrutinized. 
  It revealed on the scrutiny that, 110 numbers of personal applications has been already approved 
by Grama Sabha Committee with majority. And    applications have been received applied by villagers. 
  Due course of verification of Physical possession and land holding record are found correct as 
per the previous Map and record the same has attached. 
  The meeting and scrutiny was concluded with vote of thanks to the chair. 

 
Signature of members (only Odia) 
 
Mule Kandulna  Jasua Munda 
Dasanu Tapan  Juseph Munda 
Bishnu Singh  Saheb Munda 
Rabi Naik 
Sarasura Naik 
Junul Kandulna 
Luthar Bage 
Dhankuanr Munda 
Masa Kalan Gudia 
Saneta Gudia 
Bhaba Naik 
Patras Naik 
Suil Naik 
Gura Naik 
Mansuk Bhuyan 
Lukas Munda 
Manika Samad 
Biju Kumbhar 
Bijay Samad 
Dukha Naik 
Ramesh Behera 

Sl. 
No 

Name of Applicant Khata No. Plot No Kissam Area 

1. Parsuram Naik, S/o Pasia 62 - Pahad - 

2. Bira Naik, S/o Phagu 62 - Pahad 0.67 

3.      

4. Johan Samad, S/o Paulus 42 248 Pahad 1.78 

5. Jasan Topno, S/o Laurin 42 248 Pahad 1.12 

6. Kantisuni Munda, S/o Nirmal 42 56/ Pahad 0.36 

7. Martin Munda, S/o Teophil 42 27/1 Pahad 2.00 

8. Niranjan kandulna, S/o Niral 42 85/1 Gramya Jangal 0.63 

9. Kandra Dehury, S/o Gadhi 42 26/5 Pahad 0.80 

10. Susil Samad, S/o Samuel 42 247/4 Pahad 0.48 

11. Johan Gudia, S/o Samuel 42 241/1 Pahad 1.15 

12. Joseph Munda, S/o Anandmasi 42 6/1 Pahad 2.00 

13. Niral Munda, S/o Tanu 42 84/9 Pahad 1.00 

14. Jasua Munda, S/o Nistar 42 75/9 Pahad 0.60 

15. Hayan Munda, S/o Pritam 42 235/3 Pahad 1.20 

16. Tabia Munda, S/o Nistar 42 75/5 Pahad 1.20 

17. Mansuk Munda, S/o Philip 42 26/8 Pahad 0.60 

18 Rasan Samad, S/o Bedan 42 84/5 Pahad 0.56 
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19 Matias Munda, S/o Daud 42 31/1 Pahad 2.00 

20. Maskalan Soy, S/o Iliadhar 42 74/2 Pahad 1.252 

21. Joseph Munda, S/o Dunas 42 242/2 
242/4 
242/8 

242/11 

Pahad 
Pahad 
Pahad 
Pahad 

0.18 
0.28 
0.47 
0.23 

22. Alsis Munda, S/o Tanus 42 84/4 Pahad 0.50 

23. Barjamin Barla, S/o Abhiram 42 84/8 Pahad 0.44 

24. Dharmadas Samad 42 248/4 Pahad 1.50 

25. Prabhusay Topno, S/o Ignesh 42 11/4 Pahad 1.32 

64. Matias Munda, S/o Dayal 42 242/16 Pahad 1.00 

65. Prabhusay Munda, S/o Joseph 42 56/5 Pahad 1.20 

66. X X X X X 

67. Pohan Munda, S/o Joseph 42 11/5 
11/6 

Pahad 
Pahad 

0.10 
1.10 

68 Mansuk Munda, S/o Dayal 42 75/1 Pahad 0.40 

69 Suleman Munda, S/o Junas 42 8/2 Pahad 2.10 

70 Paulus Hembrom, S/o Hetman 42 75/2 Pahad 0.60 

71 Mariyam Munda, W/o Silas 42 70/6 Pahad 0.30 

72 Masidas Samad, S/o Eman 42 247/4 
85/10 

Pahad 
Gramyajungle 

0.47 
0.38 

73 Suleman Manki, S/o Manmasi 42 31/3 Pahad 1.04 

74. Dhankuanr Munda, S/o Joseph 42 75/6 Pahad 1.20 

75 Pohan Munda, S/o Patras 42 3/4 
11/7 

Pahad 
Pahad 

1.73 
0.21 

76. Abhiram Dhanuar, S/o Teophil 42 27/6 Pahad 1.00 

77 Gura Naik, S/o Luku 42 247/2 Pahad 0.40 

78 Majiyan Munda, S/o Daud 42 235/2 Pahad 1.20 

79 Saban Barla, S/o Abhiram 42 84/2 Pahad 2.00 

80. Niral Toppo, S/o Ignesh 42 11/5 Pahad 1.20 

81. Nistar Soy, S/o Maskalan 42 74/1 Pahad 0.30 

82. Susila Munda, W/o Nirdesh 42 3/2 Pahdad 1.70 

83. Suleman Herenj, S/o Patras 42 3/5 Pahad 0.45 

92 Gabriel Munda, S/o Abhiram 42 10/3 Pahad 1.20 

93 Bisram Topno, S/o Pawel 42 4/2 Pahad 1.00 

94 Johan Munda, S/o Didhanmasi 42 85/6 Gramyajungle 0.50 

95 Ramsingh Kumbhar, S/o Gosu 42 56/13 Pahad 0.40 

96 Albins Topno, S/o Nirmal 42 56/3 Pahad 1.72 

97 Motirita Turi, S/o Lad 42 56/14 Pahad 0.60 

98 Benedik Kandulna, S/o Jual 42 242/3 
242/5 
242/9 

242/10 
242/12 
242/15 

Pahad 
Pahad 
Pahad 
Pahad 
Pahad 
Pahad 

0.14 
0.25 
0.57 
0.55 
0.20 
0.21 

99 Masuel Samad, S/o Johan 42 248/3 Pahad 2.00 

100 Samuel Munda, S/o Ilias 42 10/1 Pahad 2.00 

101 Suresh Naik, S/o Ghana 42 247/11 Pahad 0.48 

102 Rabi Naik, S/o Phagu 42 85/9 Gramyajungle 0.55 

103 Indra Naik, S/o Hadu 42 56/12 Pahad 0.40 

104 Ilias Munda, S/o Dunas 42 8/1 Pahad 2.00 

105 Mansuk Bhuyan, S/o Samresh 42 85/7 Gramyajungle 0.40 

106 Bhaba Naik, S/o Pabirtia 42 248/5 Pahad 1.00 

107 Bisnu Singh, S/o Jagannath 42 248/7 Pahad 1.00 

108 Manmasi Munda, S/o Masovin 42 31/3 Pahad 0.8 

109 Guru Naik, S/o Bhaba 42 247/8 Pahad 0.4 

110 Arjun Dehury, S/o Bonda 42 27/4 Pahad 1.00 

111 Jateya Dehury, S/o Lambo 42 26/4 Pahad 1.20 
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Resolution 
  Today i.e on  27.06.2015  a meeting was held under the chairmanship of Smt. Priya Kachhap, 
Sarpanch, Shashyakala. In the meeting members of Forest Right Act of Damalu and the following signatories were 
present in the meeting. Forester, Barsuan and Revenue Inspector Sasyakala were also present in the meeting. 
  The main demand of rectification of Forest Right Act 2006 for Scheduled Tribe and Schedule 
Caste were revised and jointly scrutinized. 
  It revealed on the scrutiny that, 110 numbers of personal application has been already approved 
by Grama Sabha Committee with majority. And    applications have been received applied by villagers. 
  Due course of verification of Physical possession and land holding record are found correct as 
per the previous Map and record the same has attached. 
  The meeting and scrutiny was concluded with vote of thanks to the chair. 

Sl. 
No 

Name of Applicant Khata No. Plot No Kissam Area 

1. X X X X X 

2. X X X X X 

3. X X X X X 

4. X X X X X 

5. X X X X X 

6. X X X X X 

7. X X X X X 

8. Phulmani Barla, W/o Paulus 40 16/6 Pahad 1.20 

9. Abilen Dang, S/o Dayananda 40 16/1 Pahad 1.77 

10. Pradhan Naik, S/o Dalu 40 130/8 Pahad 1.50 

11. Habil Barla, S/o Suleman 40 16/5 Pahad 1.60 

12. Bimal Dang, S/o Mansuk 40 130/17 Pahad 0.25 

13. Sunia Naik, S/o Kanda 40 133/3 Pahad 1.50 

14. Niali Dehury, W/o Maghu 40 169/12 Pahad 0.50 

15. Purna Naik, S/o Daitari 40 130/7 Pahad 1.50 

16. Anil Dang, S/o Mansuk 40 16/4 Pahad 1.60 

17. Bhokika Naik, Sukru 40 129/9 Pahad 1.20 

18 Lalmohan Naik, S/o Daitari 40 129/8 Pahad 1.50 

19 Bhima Naik, S/o Baneswar 40 129/11 Pahad 1.00 

20. Gurucharan Naik, S/o Baneswar 40 130/10 Pahad 1.60 

21. Phaguni Naik, W/o Chandu 40 129/5 Pahad 0.26 

22. Lakhindar Naik, S/o Sunia 40 129/4 Pahad 1.20 

23 Nirmal Hembram, S/o Mansuk 40 198/1 Pahad 1.20 

24 Damu Naik, S/o Hurdeb 40 130/6 Pahad 0.96 

25 Sambari Dehury, W/o Jaman 40 129/13 Pahad 0.50 

26 Mailen Dadia, S/o Mausuk 40 16/7 Pahad 1.20 

27 Jata Dehury, S/o Bhagar 40 130/15 Pahad 0.75 

28 Asadhu Dehury, S/o Bhagar 40 130/13 Pahad 1.00 

29 Kunu Dehury, S/o Bhagar 40 130/16 Pahad 0.75 

30 Dinu Dehury, S/o Bhagar 40 130/17 Pahad 1.00 

39 Sukru Naik, S/o Baneswar 40 130/5 Pahad 0.92 

40 Guru Charan Dehury, S/o Kamar 40 130/10 Pahad 1.20 

41 Kanhu Naik, S/o Mangala 40 140/1 Pahad 0.60 

42 Deba Naik, S/o Kallu 40 140/2 Pahad 0.60 

43 Bhagar Naik, S/o Mangala 40 140/3 Pahad 0.30 

44 Rasindra Dehury, S/o Tura 40 140/7 Pahad 0.40 

45 Chemni Naik, W/o Mangal 40 140/6 Pahad 0.40 

46 Budhu Dehury, S/o Chara 40 140/4 Pahad 0.40 

47 Budhu Naik, S/o Mangal 40 140/5 Pahad 0.40 

48 Sewan Jojo, S/o Mani 40 140/8 Pahad 0.60 

49 Lajrus Soreng, S/o Maring 40 140/9 Pahad 0.40 

Signature 
Badram Dehury  Kandha Naik 
Pradhan Naik  Santus Naik 
Sutar Dehury  Madhu Naik 
Dukhi Naik  Bhukila Naik 
Janma Naik  Bata Dehury 
Ikhndra Naik  
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To 
 
 The Tehsildar, 
 Lahunipara. 
 
Sub:- Forest land Rights Joint Enquiry description.  
 
Sir, 
 
 On dated 21.7.2014, as per your instruction, I have proceeded in village Rantha regarding Forest Right 

Act’s Member, President, Secretary and Villagers, and Forest Guard of Barsuan Beat, Revenue Inspector, 

Sashyakela of Revenue Department was present. Totally 3 nos. of application has been received for re-enquiry 

from Sub-Divisional Level Forest Right Act Committee, Bonai. Above all the application are discussed in the 

meeting in the Forest Land Committee. Further, these application as per records of Tehsil and Map are jointly 

investigate in the field.  

 On investigation of all 3 nos application (Claimant Forest Rights Committee) are received from villagers 

of Rantha and unanimously taking for consideration. As per plot, applicant are occupied in the field. Above 3 nos. 

of application are not involved in the records DLC. These application are rejected by the Sub-Division Level 

Committee. On dated 21.7.2024, unanimously rejected the said proposal. 

 This is for favour of kind information and necessary action. 

 
Yours faithfully, 
 
 
Secretary,   President  Forester,  Revenue Inspector 
FRC,    FRC   Barsuan Section  Sashyakela 
Rantha, Dist-Sundargarh  Rantha, Dist-Sundargarh 
 

Tehsil, Village-Rantha 
 

 Khata No. Plot No. Kisam Area (in Ac.) 
1. Kaliyan Purty, S/o-Sukram Purty 

 
40 1/5 Pahada 0.25 

2. Johan Jojo, S/o- Prahasai Jojo 
 

40 ¼ Pahada 0.30 

3. Gourishankar Polei, S/o-Kailash 
Polei 

40 1/1 Pahada 1.15 

 
1. Balrarmofore 
2. Rilun Naik 
3. Rashmita Naik 
4. Sugara Dehury 
5. Dukhianaik 
6. Subini Dehury 
7. Janu Naik 
8. Patana Naik 
9. Buduni Naik 
10. Suniyari Naik 
11. Samari Dehury 
12. Sujuni Dehury 
13. Subasi Dehury 
14. Munu Dehury 
15. Madhu Naik 
16. Sunia Naik 
17. Bhagulu Naik 
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18. Payeshree Naik 
19. Sayala Naik 
20. Guru Charan Barik 
21. Lulu Naik 
22. Pandu Dehury 
23. Jata Dehury 
24. Dinu Dehury 
25. Sajani Dehury 
26. Guru Dehury 
27. Kashani Naik 
28. Basana Dehury 
29. Ranti Naik 
30. Sada Naik 
32. Bidhuyanti Bag 
33. Sukumani Lamga 
34. Sewani Lamga 
35. Mayur Naik 
36. Ghuruda Naik 
37. Asadhu Dehury 
38. Jagu Naik 
39. Kandha Naik 
40. Nishpal Hembram 
41. Helen Hembram 
42. A. Dang 
43. Badhu Naik 
44. Lachani Naik 
45. Chemili Naik 
46. Kalu Naik 
48. Chuguli Naik 
50. Ghagaba Naik 
51. Parakiri Naik 
52. Kuni Dehury 
53. Rauni Dehury 
54. Sukramani Dehury 
55. Bhima Naik 
56. Pondali Naik 
57. Anita Naik 
58. Sundari Dehury 
59. Purna Naik 
60.Santosh Naik 
61. Gula Naik 
62. Phaguni Naik 
63. Nuani Naik 
64. Rujani Dehury 
65.Fandri Naik 
66. Budhu Dehury 
67. Subali Dehury 
68. Fagu Naik 
69. Pitalu Naik 
70. Ramu Naik 
71. Nilagani Naik 
72. Kunadhi Naik 
73. Damu Dehury 
75. Adhari Dehury 
76. Chemeli Dehury. 
77. Pasiwar Dehury 
78. Thuguli Dehury 
79. Deha Naik 
80. Gopani Naik 
81. Raitu Naik 
82. Indi Naik 
83. Jhuntuli Naik 
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84. Phulmani Banka 
85. Junaswashi Dang 
86. Habil Barla 
87. Sukuwar Munda 
88. Anil Dang 
89. Imil Lamag 
90. Bimal Dang 
91. Pradhan Naik 
92. Komar Dehury 
93. Suktu Dehury 
94. Kunti Naik 
95. Namjam Hembram 
98. Anjurn Ghana 
99. Bipin Ghana 
100. Pasindar Dehury 
101. Fagu Naik 
102. Pradhan Naik 
103. Mangulu Dehury 
104. Kendu Dehury 
105. Jhura Dehury 
106. Daharu Kerketta 
 

Sl. 
No. 

Father / Husband Name Which 
class 

included 

Khata 
No. 

Plot No. Area 
(in Ac) 

Kisam 

1. Abtar Dank, S/o-Dayanand Dang Munda (ST) 40 16 0.68 Pahada 

    18 0.60 Pahada 

    19 0.40 Pahada 

2. Jata Dehury, S/o-Bhagra Dehury Bhuyan (ST) 40 19/2 0.45 Pahada 

3. Bimal Dang, S/o-Mansuk Dang Munda (ST) 40 19/3 0.20 Pahada 

    19/11 1.65 Pahada 

4. Kamar Dehury, S/o-Badima Dehury Bhuyan (ST) 37 22/1 1.00 Pahada 

5. Asadhu Dehury, S/o-Bhagara 
Dehury 

Bhuyan (ST) 40 19/4 0.30 Pahada 

6. Junu Dehury, S/o-Bhagar Dehury Bhuyan (ST) 40 19/5 0.25 Pahada 

7. Sukuri Dehury, S/o-Bhagar Dehury Bhuyan (ST) 40 19/6 0.28 Pahada 

8. Bhima Naik, S/o-Bageswar Naik Bhuyan (ST) 40 129/5 0.28 Pahada 

9. Daitari Naik, S/o-Dhaniya Naik Bhuyan (ST)  19/2 1.00 Pahada 

    19/8 1.12 Pahada 

10. Gunthuli Naik, W/o-Dalu Naik Bhuyan (ST)  19/9 1.30 Pahada 

    19/10 0.22 Pahada 

11. Suniya Naik, S/o-Kanda Naik Bhuyan (ST) 40 130 2.40 Pahada 

12. Lakhindra Naik, S/o-Saniya Naik Bhuyan (ST) 40 129/1 0.80 Pahada 

    130/12 0.95 Pahada 

13. Suktu Naik, S/o-Chemena Naik Bhuyan (ST) 40 129/2 0.65 Pahada 

  Bhuyan (ST)  130/13 0.85 Pahada 

14. Janu Naik, S/o-Khatu Naik Bhuyan (ST) 40 129/3 0.70 Pahada 

15. Nuani Naik, W/o-Nitu Naik Bhuyan (ST) 40 129/4 0.65 Pahada 

16. Sujuni Dehury, W/o-Fagu Dehury Bhuyan (ST) 40 129/6 1.75 Pahada 

17. Siba Patra, S/o-Trilochan Patra Pana (SC) 40 129/7 1.95 Pahada 

18. Sughar Dehury, S/o-Chemena 
Dehury 

Bhuyan (ST) 40 129/8 0.65 Pahada 

19. Raitu Dehury, S/o-Suji Dehury Bhuyan (ST) 40 129/9 0.80 Pahada 

20. Bhagtu Naik, S/o-Daitari Naik Bhuyan (ST) 40 129/10 1.05 Pahada 

21. Guru Naik, S/o-Daitari Naik Bhuyan (ST) 40 129/12 0.72 Pahada 

22. Niyali Dehury, W/o-Maghu Dehury Bhuyan (ST) 40 129/14 0.70 Pahada 

23. Imanu Lamga S/o- Ramuel Lamaga Munda (ST) 40 16/2 0.80 Pahada 

    16/3 0.35 Pahada 

24. Joseph Lomga 
Samuel Lomga 

Munda (ST) 40 16/4 2.30 Pahada 
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25. Fulumani Barla, W/o-Sanjay Barla Munda (ST) 40 16/10 1.20 Pahada 

    17/1 0.80 Pahada 

26. Markus Dandia, S/o-Tanti Dandia Munda (ST) 40 ½ 0.70 Pahada 

    17 0.80 Pahada 

27. Gouranga Sankar Polei, S/o-Kailash 
Polei 

Gouda  40 1/1 1.15 Pahada 

28. Khaleya Purti, S/o-Sukram Purti Munda (ST) 40 1/1 0.28 Pahada 

29. Nigamla Hembram, S/o-Mansuk 
Hembram 

Munda (ST) 40 37/198/2 0.56 Pahada 

30. Pana Patra, W/o-Bishnu Patra Pana (SC) 40 1/6 0.08 Pahada 

    37/198/2 1.60 Pahada 

31. Amitlal Tapno, S/o-Ruben Topno Munda (ST) 40 16/4 2.50 Pahada 

    1 0.25 Pahada 

32. Akshya Danga, S/o-Mansuk Danga Munda (ST) 40 16 0.30 Pahada 

33. Chanda Ghasi, S/o-Krushna Ghasi Gouda 
(OTED) 

40 178/1 0.15 Pahada 

34. Habil Barla, S/o-Sluman Barla Munda (ST) 40 16/8 6.90 Pahada 

    16/9 0.15 Pahada 

35. Sebeyani Nag, W/o-Paprasa Nag Munda (ST) 40 16/6 0.40 Pahada 

36. Suiba Barik W/o-Balli Naik Gouda 
(OTFD) 

40 175/3 0.20 Pahada 

37. Arjun Ghasi S/o-Kutra Ghasi Gouda 
(OTFD) 

40 175/1 0.20 Pahada 

38. Bipin Jama, S/o-Arjun Ghasi Gouda 
(OTFD) 

40 175/3 0.20 Pahada 

39. Lal Mohan Naik, S/o-Jajani Dehury Bhuyan (ST) 40 129 1.80 Pahada 

40. Johana Jonaya W/o-Sbhusaya Munda (ST) 40 ¼ 0.30 Pahada 

41. Sukanti Ghana, S/o- Arjun Ghana Munda (ST) 40 175 0.18 Pahada 

42. Ranedra Ghani Gouda 
(OTFD) 

40 178/2 0.28 Pahada 

43 Khatu Dehury, S/o-Kuuari Dehury Bhuyan (ST) 40 18/12 3.00 Pahada 

44. Bhukula Naik, S/o-Suku Bhuyan (ST) 40 129/13 1.80 Pahada 

 
 

Sl. 
No. 

Name of the person 
Father / Husband Name 

Which 
class 

included 

Reason 

1. Bhagar Naik, S/o- Moragoda Naik  Not encroached land 

2. Dasura Dehury, S/o-Nuara Dehury  Not encroached land 

3. Chata Dehury, S/o-Raja Dehury  Not encroached land 

4. Deba Naik, S/o-Kandru Naik  Not encroached land 

5. Dasu Dehury, S/o-Tubha Dehury  Not encroached land 

6. Bhdhu Naik, S/o-Rama Naik  Not encroached land 

7. Kahulu Naik, S/o-Maranga Naik  Not encroached land 

8. Budhangiri, S/o-Pandagiri  Not encroached land 

9. Mangulu Naik, S/o-Pandia Naik  Not encroached land 

10. Asadhu Naik, S/o-Kasu Naik  Not encroached land 

11. Ganda Naik, S/o-Bana Naik  Not encroached land 

12. Raju Naik, S/o-Kandra Naik  Not encroached land 

13. Pitalu Naik, S/o-Kandru Naik  Not encroached land 

14. Budhu Dehury, S/o-Jhara Naik  Not encroached land 

15. Khatu Dehury, S/o-Jomal Dehury  Not encroached land 

Revenue Village- Rantha 
Name of Gram Panchyat-Bhutuda 
Block-Lahunipara 
Tehsil-Lahunipara 
Sub-Division 
 
Bhagul Naik, Ward Member 
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1. Bhagul Naik 
2. Pita Dehury 
3. Kamar Dehury 
4. Dinu Dehury 
5. Bhima Naik 
6. Bhakhila Naik 
7. Daitari Naik 
8. Badram Dehury 
9. Suktu Naik 
10. Dukhiya Naik 
11. Nuani 
12. Madhu Naik 
13. Ashadhu Naik 
14. Tridhan Naik 
15. Lalu Naik 
16. Kunu Dehury 
17. Khatu Dehury 
18. Laxmi 
20. Kaliyan 
22. Danga 
23. Shitra Patra 
25. Imil Himga 
26. Sanja Barla 
27. Ramesh Palei 
29. Jaghan Danga 
30. Dashuru Dehury 
31. Nigmal Hembram 
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Resolution 

 
  Today a meeting was held under the chairmanship of Smt. Kuari Sugani Naik, Ward 

member. In the meeting members of Forest Right Act of Damalu and the following signatories were present in the 

meeting. Forester, Barsuan and Revenue Inspector Sasyakala were also present in the meeting. 

  The members present at the meeting were thoroughly briefed on the recognition of forest rights 

of Scheduled Tribes, Tribals and other traditional forest dwellers by the government under the Forest Rights 

Recognition of Scheduled Tribes, Tribals and other traditional forest dwellers Act, 2006 and the Forest Rights 

Recognition Rules, 2007 there under. According to this Act, Scheduled Tribes and other traditional forest dwellers 

who have been living in the forest for three generations before 13/12/2005 and are earning their livelihood from it, 

can file a complaint with the Forest Committee individually or Community, and an individual or family or group can 

be granted forest land rights up to 4 hectares. Before this village meeting, one claim was received, out of which 

one claim that was correct was accepted in the meeting and sent to the Sub-Divisional Committee for approval, 

and one claim full of errors was sent to the concerned Forest Rights Committee for reconsideration. The claims 

were submitted to the Forest Rights Committee after 3 months from the date of call for claims... One eligible claim 

was accepted for approval with delay, a list of which is attached with the details. These claims were signed in the 

presence of the Revenue Inspector.   

  The meeting and scrutiny was concluded with vote of thanks to the chair. 
 

Sl. 
No. 

Name 
 

Father’s Name Caste Signature of the 
present villagers  

1. Patra Trilochan Patra SC  

2. Naik Boje ST  

3. Dehury Soni Dehury ST  

4. Budhunaik Mangal ST  

5. Pradhan Naik Banu ST  

6. Janu Naik Khatu ST  

7. Sutar Dehury Chemena ST  

8. Lalu Naik Daitari ST  

9. Kunu Dehury Soso Dehury ST  

10. Naik Hrudeb ST  

12. Akhitu Dehury Ragu Dehury ST  

13. Dinu Naik Bhagra Naik ST  

14. Dakhia Naik Soniya Naik ST  

15. Komara Dehury Jhatia Dehury ST  

16 Panu Dehury Dasuru Dehury ST  

17 Gurucharan Naik Daitari Naik ST  

18 Kanehi Naik Chandu Naik ST  

19 Badram Dehury Magu Dehury ST  

20 Purna Naik Daitari Naik ST  

21 Siba Patra Trilochan Patra SC  

22. Bhagulu Naik Daitari Naik ST  

23. Lakhendra Naik Sonia Naik ST  

24. Ridhu Naik Sunia Naik ST  

25. Jata Dehury Bhagra Dehury ST  

26. Asadhu Dehury Bhagra Dehury ST  

27. Pitalu Naik Kalu Naik ST  

28. Parbatia Naik Kehu Naik ST  

30. Dehury Dehury ST  

31. Fagu Naik Kalu Naik ST  

32. Pabitra Naik Maju Naik ST  

33. Damu Dehury Jhura Dehury ST  

44. Sambari Dehury Khatu Dehury ST  

45 Chimari Dehury Soni Dehury ST  

46 Buduni Naik Bagal Naik ST  

47 Sujuni Dehury Fagu Dehury ST  

48 Kanduni Dehury Baneswar Naik ST  
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49 Madhuna Naik Gurucharan Naik ST 

50 Sukru Naik Baneswar Naik ST 

51 Sankar Patra Trilochan Patra SC 

52 Bimal Dang Mansuk Dang ST 

53 Abnar Dang Dayand Dang ST 

54 Bipin Ghana Arjun Ghana ST 

55 Fulmani Barla Paulus Barla ST 

56 Imilay Lamga Samuel Lamga ST 

57 Joseph Langa Samuel Lamga ST 

58 Niranja Barla Habil Barla ST 

59 Sebiyani Nag Patras Nag ST 

60 Nirtamal Hembram Mansuk Hembram ST 

61 Phada Giri Dasa Giri ST 

62 Kalu Naik Mangala Naik ST 

63 Bhagar Naik Mangala Naik ST 

64 Debi Naik Kalu Naik ST 

According to the Forest Right Act and Amendment’Act 2012 of Schedule Tribe and other people who live in 
forest joint verification has been done on individual claims. It is known from the joint verification that 25 tribal 
people's claim has approved. The lands has been matched with the lands that are shown previously according 
to the Topo sheet and the sketch map is enclosed herewith. The joint verification has been completed in the 
presence of Meeting President. 

Sl. No. Name Signature 
or thumb 

impression 

Name of 
Father 

Khata 
No. 

Plot No. Kissam Area 

1 2 3 4 5 6 7 8 

1 Punika Topno Pane Topno 16 10 Pahada 1.01 

2 Sama Munda Sukram 
Munda 

16 10/1 Pahada 1.50 

3 Abhiram Munda Poulush 
Munda 

16 10/1 
26/2 

Pahada 
Pahad 

0.1 
0.5 

4 Dayal Kerketta SD Joseph 16 7/1 Pahada 2.1 

5 Magta Purti SD Pradhan 16 6/4 Pahada 1.9 

6 Masidas Topno SD Mansir 16 7/3 Pahada 0.4 

7 Mundal Surin LTI Etua 16 6/2 Pahada 2.1 

8 Sanika Purti SD Mangta 16 6/6 Pahada 0.7 

9 Kedar Purti SD Mangta 16 6/9 Pahada 1.8 

10 Mahanta Purti LTI Bina 16 6/10 Pahada 1.5 

11 Herman Gudia SD Yahan 16 7/2 Pahada 1.5 

12 Habil Soren SD Bhimsen 16 6/3 Pahada 1.3 

13 Nathniel Barge LTI Mangra 16 7/5 Pahada 1.7 

14 Kane Purti SD Mankta 16 6/8 Pahada 0.9 

15 Gangu Purti SD Pradhan 16 6/11 Pahada 0.7 

16 Sam Purti SD Mankta 16 6/7 Pahada 0.7 

17 Pradhan Purti SD Tande 16 6/5 Pahada 0.9 

18 Thomas Kerketta SD Saiman 16 10/4 Pahada 2.1 

19 Abhiram Munda SD Tane 16 10/1 Pahada 

20 Sama Munda LTI Pabhutus 16 Pahada 

21 Junika Topno LTI Sukuram 16 Pahada 
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Village-Siliguda 

GP-Bhutuda 
dt.30.07.2011 

Minutes of meeting related to the Forest Right Claims. 

Meeting on dt.30.07.2011 regarding village's Forest Right. 
 
The meeting was held in presence of Sri Dayal Kerketta (Ward Member), President. The Forest Rights of 
Schedule Tribe and Forest dwellers under the Forest Right Act, 2002 was discussed. Accordingly to the Act 
those scheduled tribes who has been living primarily before on dt.13.12.2005 and other forest dwellers before 
on dt.13.12.2005 and their livelihood depend on the forest land could be given the Forest Right for the forest 
land. The correct claim petitions were accepted where incorrect petitions were sent to Forest Right Committee 
for reconsideration. All present male and female members were informed to apply claim petition by 
dt.30.07.2011, if they had not applied for any reason. It is understood that the livelihood of the people of the 
village depend on village's forest land. Name of claimants  

Sl. No. Name Signature or 
thumb 

impression 

Name of Father Caste 

1 2 3 4 5 

1 Dayal Kerketta SD/LTI Joseph Kerketta Munda 

2 Jural Kerketta SD/LTI Saiman Kerketta Munda 

3 Thomas Kerketta SD Saiman Kerketta Munda 

4 Baneswar Naik SD/LTI Kusanta Naik Bhuyan 

5 Panduru Dehuri SD/LTI Manu Dehuri Bhuyan 

6 Santus Naik SD/LTI Baneswar Naik Bhuyan 

7 Rout Dehuri SD/LTI Kanda Dehuri Bhuyan 

8 Guru Naik SD/LTI Tura Naik Bhuyan 

9 Kandna Topo SD/LTI Budhua Topno Munda 

10 Sursen Badi SD/LTI Saiman Badi Munda 

11 Saimon Topno SD/LTI Jabrinag Topno Munda 

12 Matias Kerketta SD/LTI Dayal kerketta Munda 

13 Amrit Kerketta SD/LTI Jurel Kerketta Munda 

14 Rayan Guria SD/LTI Jahan Guria Munda 

15 Habil Topno SD/LTI Masidas Topno Munda 

16 Matias Topno SD/LTI Masidas Topno Munda 

17 Nathnial Bardo SD/LTI Magra Bardo Munda 

18 Mansid Bardo SD/LTI Nathniel Bardo Munda 

19 Kusal Bardo SD/LTI Nathniel Bardo Munda 

20 Mandal Surin SD/LTI Atula surin Munda 

21 Mankta Purti SD/LTI Pradhan Purti Munda 

22 Sanika Purti SD/LTI Mangta Purti Munda 

23 Sama Purti SD/LTI Mangta Purti Munda 

24 Kande Purti SD/LTI Mangta Purti Munda 

25 Sama Jariya SD/LTI Sukram Jariya Munda 

26 Mahanta Purti SD/LTI Binu Purti Munda 

27 Bhala Purti SD/LTI Binu Purti Munda 

28 Pritam Purti SD/LTI Abhiram Purti Munda 

29 Raut Purty SD/LTI Karamsingh Purti Munda 

30 Birsa Badra SD/LTI Paramsingh purti Munda 

31 Bhayaram Munda SD/LTI Galubatra Munda Munda 

32 Sinu Nag SD/LTI Achal Nag Munda 

33 Binu Purti SD/LTI Bhola Purti Munda 

34 Sahu Purti SD/LTI Bhola Purti Munda 

35 Trivan Bhuyan SD/LTI Durga Bhuyan Munda 

36 Punia Munda SD/LTI Abhiram Munda Munda 

37 Karuna Naik SD/LTI Dasarathi Naik Bhuyan 
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in the proposed CA area as per site requirement 
and funds deposited in CAF. 

3,20,13,938/- excluding cost of barbed wire fencing and 
20% escalation cost. Out of Rs. 3,20,13,938/- an amount 
of Rs. 94,03,746/- will be spent for soil and moisture 
conservation activities which is 29.37% of plantation 
cost. So, there may not be required to spent 25% of the 
CA cost additionally towards soil and moisture 
conservation activities. 

ii. Net Present Value

a. 

The State Government has realized the NPV of 
the forest area diverted under this proposal from 
the User Agency as per the Judgment of the 
Hon'ble Supreme Court of India dated 28.03.2008 
& 09.05.2008 in IA No. 566 in WP (C) No. 
202/1995 and guidelines issued by this Ministry in 
this regard. Additional NPV if becomes due as per 
final order of Hon’ble Supreme Court, shall be 
paid by the User Agency; 

The additional NPV, if becomes due as per final order of 
Hon’ble Supreme Court of India, the same shall be 
deposited by OMC. 

b. 
The user agency shall pay the additional amount 
of NPV, if so determined, as per the final decision 
of the Hon'ble Supreme Court of India. 

The additional NPV if becomes due as per final order of 
Hon’ble Supreme Court of India, the same shall be 
deposited by OMC. 

iii. 

Compensatory levies for this project, if any to be 
realized in future from the User Agency, shall be 
deposited to into the account of CAMPA of the 
State concerned through e-portal 
(https://parivesh.nic.in); 

The compensatory levies for this project, if any to be 
realized in future from the User Agency, shall be 
deposited into the account of CAMPA of the State 
concerned through e-portal (https://parivesh.nic.in); 

iv. 

The State Government and the user agency shall 
ensure that area between the banks of seasonal 
stream/nalah and the proposed dispatch area-2 
shall be mapped and a green belt with native 
species shall be raised and maintained at the cost 
of user agency to protect the seasonal 
stream/nalah. Soil and moisture conservation 
measures in the dispatch area shall be planned and 
implemented at the cost of the user agency and 
effective measures shall be used by the user 
agency to prevent Iron ore leaching from the 
dispatch areas. 

A scheme for plantation between the banks of seasonal 
stream/nalah and the proposed dispatch area-2 for 
development of green belt with soil and moisture 
conservation measures has been approved by RCCF, 
Rourkela with a financial outlay of Rs. 3,32,84,200/-.  

v. 

The State Government and the user agency shall 
ensure that the trestles (pillars) of proposed 
conveyer belt are sufficiently high so that the 
movement of wild life particularly elephant in the 
area is not hampered. 

A total of 340 trestles (pillars) have been proposed in the 
entire conveyor corridor which includes 121 no. of 
trestles in Conveyor-1 and 219 no of trestles in 
Conveyor-2. One special chapter (Chapter-3A) has been 
included in the Site Specific Wildlife Conservation Plan 
which elaborates the details of trestles height and 
movement of path of wildlife particularly elephants. 
Trestles (pillars) of proposed conveyer belt will be 
designed in such a way that the movement of wildlife 
particularly elephant in the area will not be hampered. 

vi. 

The State Government and the user agency shall 
ensure implementation of approved scheme of 
Assisted Natural Regeneration of the forest in 500 
meter perimeter of the dispatch areas to create 
dense green cover and so as to minimize dust and 
other pollution on rest of the forest implemented 
at the cost of the user agency. 

A scheme on Assisted Natural Regeneration of the forest 
in 500 meter perimeter of the dispatch areas to create 
dense green cover so as to minimize dust and other 
pollution on rest of the forest has been approved by 
RCCF, Rourkela with a financial outlay of Rs. 
1,13,02,290/-. OMC has deposited Rs. 1,13,02,900/- 
vide UTR No. UBINJ21209864503 dt. 28.07.2021. State 
Govt. shall implement the scheme from the funds 
deposited by OMC. 

vii. 
The State Government and the user agency shall 
ensure that comprehensive soil conservation 

A scheme on comprehensive soil conservation measures 
has been approved by RCCF, Rourkela with a financial 
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measures shall be implemented as per approved 
scheme at the project cost in consultation with the 
State Forest Department in the forest area being 
diverted. 

outlay of Rs. 15,20,800/-. The scheme is being 
implemented by OMC. 

viii. 

The State Govt. and the user agency shall ensure 
that as per approved scheme for creation and 
maintenance of plantation of dwarf species 
(preferably medicinal plants) shall be 
implemented in right of way under the conveyor 
belt at the project cost. 

A scheme for creation and maintenance of plantation of 
dwarf species (preferably medicinal plants) has been 
approved by RCCF, Rourkela with a financial outlay of 
Rs. 21,67,600/-. The scheme is being implemented by 
OMC. 

ix. 

The User Agency shall pay towards cost of 
removal of trees enumerated before 
commencement of work on Stage-II approval and 
tree felling should be taken up in phases strictly as 
per requirement under the supervision of the 
Divisional Forest Officer, Keonjhar Forest 
Division. 

Payment towards cost of removal of trees enumerated 
before commencement of work on Stage-II approval and 
tree felling should be taken up in phases strictly as per 
requirement under the supervision of the Divisional 
Forest Officer, Bonai Forest Division 

x. 

The State Govt. shall ensure that User Agency 
shall implement the R&R Plan as per the R&R 
Policy of State Government in consonance with 
National R&R Policy, Government of India 
before the commencement of the project work and 
implementation. The said R&R Plan will be 
monitored by the State Government/Regional 
Office of MoEF & CC along with indicators for 
monitoring and expected observable milestones; 

No R&R will be envisaged in this project. 

xi. 

The User Agency shall pay the proportionate cost 
for implementation of Regional Wildlife 
Management Plan as per revised cost norm. 
Besides, the Site Specific Wildlife Conservation 
Plan for the project as well as its impact area shall 
be prepared by the user agency and approved by 
CWLW, Odisha for its execution at project cost. 

OMC has deposited an amount of Rs. 8,69,74,089/- vide 
UTR No. UBINJ21109634976 dt. 19.04.2021 which 
includes Rs. 69,94,764/- towards Regional wildlife 
management plan. Also an amount of Rs. 7,05,06,100/- 
has been deposited vide UTR No. UBINJ21209864503 
dt. 28.07.2021 which includes Rs. 5,88,51,600/- towards 
cost of Site Specific Wildlife Conservation Plan for the 
project as well as its impact area. 

xii. 

The State Government shall ensure that correct 
KML files of diverted area, the CA areas, SMC 
works area and the WLMP area have been 
uploaded on the e-Green watch portal with all 
requisite details prior to handing over forest land 
to user Agency; 

The correct KML files of diverted area, the CA areas, 
SMC works area and the WLMP area may be uploaded 
on the e-Green watch portal. 

xiii. 

The State Government shall ensure that after 
construction of the proposed overhead conveyer 
belt, transportation of ore from the mines through 
existing road gets discontinued in a phased and 
time bound manner. To maximize utilization of 
the conveyor belt facility, user agency shall not 
transport any ore material through road beyond a 
permissible quantity as specified by the State 
Government from time to time; 

After construction of the proposed overhead conveyer 
belt, transportation of ore from the mines through 
existing road gets discontinued in a phased and time 
bound manner. 

xiv. 

DSS analysis that 0.983 ha of forest area is 
proposed to be used for infrastructure purpose 
adjoining the dispatch area-1. Since this is an 
isolated area, use of forest land for non-forestry 
purpose was not allowed considering larger 
impact it will have on remaining forest. Moreover, 
the user agency has sufficient area available, for 
this purpose in the land which had already been 
diverted in its favour. 

0.983 ha of forest area proposed has not been used for 
infrastructure purpose adjoining the dispatch area-1. 
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xv. 

The State Government and the user agency shall 
ensure that no additional or new path will be 
constructed inside the forest area for 
transportation of construction materials for 
execution of the project work; 

No additional or new path will be constructed inside the 
forest area for transportation of construction materials 
for execution of the project work. 

xvi. 

The State Government and the user agency shall 
ensure that overburden, if any to be generated 
from the project, shall not be dumped outside the 
width of the proposed conveyor corridor. The 
muck generated in the earth cuttings will be 
disposed of at the designated dumping sites and in 
no case the muck/debris will be allowed to roll 
down the hill slopes; 

Overburden, if any to be generated from the project, 
shall not be dumped outside the width of the proposed 
conveyor corridor. The muck generated in the earth 
cuttings will be disposed of at the designated dumping 
sites and in no case the muck/debris will be allowed to 
roll down the hill slopes. 

xvii. 

The boundary of the diverted forest land, mining 
lease and safety zone, as applicable, shall be 
demarcated on ground at the project cost, by 
erecting four feet high reinforced cement concrete 
pillars, each inscribed with its serial number, 
distance from pillar to pillar and GPS co-
ordinates; 

The boundary of the diverted forest land has been 
demarcated on ground at the project cost, by erecting 
four feet high reinforced cement concrete pillars, each 
inscribed with its serial number, distance from pillar to 
pillar and GPS co-ordinates. 

xviii. 
The User Agency shall obtain the Environment 
Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if required; 

Conveyor Corridor work does not find place in the list of 
the project activities that require EC under EPA, 1986. 
So, no EC is required for this project.  

xix. 

The State Govt. and the user agency shall ensure 
that no labour camp shall be established on the 
forest land and the User Agency shall provide 
fuels preferably alternate fuels to the labourers 
and the staff working at the site so as to avoid any 
damage and pressure on the nearby forest areas; 

Labour camp was not established on the forest land and 
OMC will provide fuels preferably alternate fuels to the 
labourers and the staff working at the site so as to avoid 
any damage and pressure on the nearby forest areas. 

xx. 

The State Govt. and the user agency shall ensure 
that the layout plan of the proposal shall not be 
changed without the prior approval of the Central 
Government; 

The layout plan of the proposal will not be changed 
without the prior approval of the Central Government. 

xxi. 
The State Govt. and the user agency shall ensure 
that the forest land shall not be used for any 
purpose other than that specified in the proposal; 

The forest land shall not be used for any purpose other 
than that specified in the proposal. 

xxii. 

The State Govt. and the user agency shall ensure 
that the forest land proposed to be diverted shall 
under no circumstances be transferred to any other 
agency, department or person without prior 
approval of the Central Government; 

The forest land proposed to be diverted shall under no 
circumstances be transferred to any other agency, 
department or person without prior approval of the 
Central Government. 

xxiii. 
The State Govt. and the user agency shall ensure 
that no damage to the flora and fauna of the 
adjoining area shall be caused; 

No damage to the flora and fauna of the adjoining area is 
being caused. 

xxiv. 

The user agency shall explore the possibility of 
translocation of maximum number of trees 
identified to be felled and shall ensure that any 
tree felling shall be done only when it is 
unavoidable and that too under strict supervision 
of the State Forest Department; 

Total 77 numbers of trees has been identified and 
successfully translocated. 

xxv. 

The period of diversion under this approval shall 
be co-terminus with the period of lease to be 
granted in favour of the user agency or the project 
life, whichever is less; 

The period of diversion under this approval shall be co-
terminus with the period of lease to be granted in favour 
of the OMC or the project life, whichever is less. 

xxvi. 

The mining lease holder shall, after ceasing 
mining operations, undertake regressing of the 
mining area and any other areas which may have 
been disturbed due to their mining activities and 

OMC shall, after ceasing mining operations, undertake 
re-grassing of the mining area and any other areas which 
may have been disturbed due to their mining activities 
and restore the land to a condition which is fit for growth 
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restore the land to a condition which is fit for 
growth of fodder, flora, fauna, etc.; 

of fodder, flora, fauna, etc. 

xxvii. 

The State Govt. shall ensure that the User Agency 
shall submit the annual self compliance report in 
respect of the above stated conditions to the State 
Government, concerned Regional Office and this 
Ministry by the end of March every year; 

OMC is submitting the annual self compliance report in 
respect of the above stated conditions to the State 
Government, IRO, Bhubaneswar and MoEF& CC, New 
Delhi by the end of March every year. 

xxviii. 

Any other condition that the concerned Integrated 
Regional Office of this Ministry may stipulate, 
from time to time, in the interest of conservation, 
protection and development of forests & wildlife; 

If any other condition that the Integrated Regional 
Office, Bhubaneswar may stipulate, from time to time, 
in the interest of conservation, protection and 
development of forests & wildlife the same will comply 
by OMC. 

xxix. 

The State Govt. shall ensure that the user agency 
shall comply all the provisions of the all Acts, 
Rules, Regulations, Guidelines & Hon’ble Court 
Order (s) pertaining to this project, if any, for the 
time being in force, as applicable to the project; 
and 

OMC will comply to all the provisions of all Acts, 
Rules, Regulations, Guidelines & Hon’ble Court Order 
(s) pertaining to this project, if any, for the time being in
force, as applicable to the project. 

xxx. 

Violation of any of these conditions will amount 
to violation of Forest (Conservation) Act, 1980 
and action would be taken as prescribed in Para 
1.21 of Chapter 1 of the Handbook of 
comprehensive guidelines of Forest 
(Conservation) Act, 1980 as issued by this 
Ministry’s letter No. 5-2/2017-FC dated 
28.03.2019. 

OMC will not violate any of the above conditions. 

Stage-II FC has been communicated by State Govt. vide letter under reference (iii). The point wise 
compliance to the conditions stipulated by State Govt. is given as under: 

Sl. 
No. 

Conditions stipulated by State Govt. Compliance 

i 

They shall publish the entire forest clearance 
granted in verbatim along with conditions and 
safeguards imposed by the Central 
Government in their approval order in two 
widely circulated daily newspapers, one in 
vernacular language and the other in English 
language so as to make people aware of the 
permission granted to the Project for use of 
forest land for non-forest purposes. 

In compliance, it is submitted that OMC has 
arranged to publish the entire forest approval 
granted in verbatim along with conditions and 
safeguards imposed by the Central Government in 
their approval order in Odia daily newspaper “The 
Prameya” and in English newspaper “The New 
Indian Express” on dt. 21.12.2021. 

ii 

They shall submit the copies of forest 
clearance orders granted by the Central 
Government/ State Government to the Heads 
of local bodies and Municipal bodies along 
with the relevant offices of the State 
Government, who in turn, shall display the 
same for 30 days from date of receipt. 

In compliance, it is submitted that OMC has 
submitted the copies of the forest clearance orders 
granted by the Central Government to the 
Collector& District Magistrate, Sundargarh, 
APCCF (N), Bhubaneswar, RCCF, Rourkela 
Circle, DFO, Bonai Division, Sub-Collector, Bonai, 
DDM, Joda Circle, Chairman Municipality, Bonai, 
Block Development Officer, Lahunipara Block, 
Tahasildar, Lahunipara Tahasil, Chairman, 
Lahunipara Block and Zilla parishad Member, 
Lahunipara on dt. 21.12.2021. 

iii 

Detailed action taken in compliance to the 
above order of State Government shall be 
intimated to the Divisional Forest Officer, 
Bonai Forest Division/RCCF, Rourkela 
Circle/ PCCF, Odisha/ F&E Department for 

OMC vide letter dt. 21.12.2021 has submitted the 
action taken report in compliance to the order of 
State Government to the Divisional Forest Officer, 
Bonai Forest Division/Regional Chief Conservator 
of Forest, Rourkela Circle/Addl. Principal Chief 
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